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CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH

Original Application No. 123 of 2007.

Date of Order: This, the 16th day of May, 2007.

THE HON'BLE SHRI. K.V.SACHIDANANDAN, VICE CHAIRMAN

Shr1 Lalit Kumar Salgat

' Son of Shri Anand Rao Salgat

Executlve Engineer (Electrical)
C1v1l Construction Wing

: All India Radio, Rajgarh Road

Chandmar1 Guwahati-3.
' --Applicant.

By Advocates Mr.A.Ahmed & Ms. S. Bhattacharjee.

{

- Versus —

1. The Union of India’

Represented by the Secretary

to the Government of India

Ministry of Information & Broadcasting
[ A Wing, Sashtri Bhawan

i New Delhi-1.

The Director General
All India Radio
Akaswani Bhawan
Parliament Street |

| New Delhi-1.
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The Director General
All India Radio
(Civil Construction Wingh)
| 6th Floor, Soochana Bhawan
ﬁ Lodhi Road, New Delhi-3.

‘ .. Respondents.
3y Mr.M.U.Ahmed, learned Addl.C.G.S.C.
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g ORDER(ORAL)

ACHIDANANDAN. K.V.,(V.C.):

RPN | 4 o NN _ .4.,, e o

The Applicant is presently working as Executive

i
Englneer (Electrical), C1V1I Construction Wing in the office of the

All India Radio, Guwahati. He was transferred to Guwahati from .

[

| Delhi vide order dated 29.03.2005 (Annexure—A). According to

1im, before his transfer to Guwahati he had served in several

e vl -

stations like Hyderabad, Nagpur, Bhubaneswar, i’Mumbai and

L)

IDelhi The Apphcant averred in the O.A. that as per Office |

,{ Memorandum dated 14. 12 1983 (Annexure- B) the Central Govt.
ivilian employees who is saddled with all India transfer liability

re entitled to their choice station posting after serving for a

o (\yman_p, -

ixed tenure in the North Easter Region. Applicant claimed that as

er the said OM he is entitled to get his choice place of posting

e I S,

ince he has already completed his fixed tenure of two years at

'1ifficul_t station i.e., at Guwahati,. Therefore, on completion of his

NG g s e simiinsmed #2% Yol

wo years tenure posting he submitted his option for choice

station in order of preference at (i) Mumbai and (ii) Delhi which
| .

)
was forwarded to the Respondents vide letter dated 22.03. 200’7
\

r(Annexure D) But in contravention of the prov131ons of
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| tenure/posting of O.M. dated 14.12.1983 Respondents are se_eking

1

ito transfer the Applicant to Nagpur vide ordef dated 14.05.2007

; (Annexure-E) without considering his option which is under

i
!
i
]

3challenge in this O.A. On receipt of the said impugned transfer on

; 15.05.2007 Applicant immediately filed a representation by fax on

!

§15.05.2007 itself to the third Respondent for reviewing his

| transfer. Being aggrieved with the action of the Respondents he
'}
!

;
has filed this O.A. seeking the following main reliefs:—

“8.1) To set aside and quash the impugned

- transfer order No.A-22013/2/2007/EE-
CW.I/864 dated 14.5.2007, in so far as the
Applicant is concerned, issued by the Office
of the Respondent No.3.

| 8.2) To give the choice place of posting to the

1 Applicant to Mumbai in terms of Office

| Memo No.20014/3/83-D-IV  dated 14"

- December 1983 issued by the Ministry of

| Expenditure, Govt. of India and also vide

| Office Memorandum dated July 22, 1998
issued by the Ministry of Finance,
Department of Expenditure as he had
already completed his fixed tenure at North
Eastern Region.”

1}

§ 2. Heard Mr.A.Ahmed, learned counsel for the Applicant
}and Mr.M.U.Ahmed, learned Addl. Central Govt. Standing Counsel '
.for the Respondents. When the matter came up for consideration,

1 learned counsel for the Applicant submitted that since the

\—
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Applicant has completed his full tenure posting i.e. of two years in

North Eastern Region he is entitled for his choice place of posting

‘-nd against the impugned transfer order dated 14.05.2007

!

— ;"m__

Applicant had submitted a representation by fax on 14.5.2007
1

i . .

Pefore the third Respondent requesting for review of his transfer
i
&jto Nagpur and to post him to his choice station at Mumbai or

lintermediate station at Delh_i (so that studies of his daughter do
it , .

not suffer) till vacancy arises at Mumbai. He further submitted
I : '

jthat he would be satisfied if a direction is given to the third

|
i ) . ) )
‘Respondent to consider and dispose of his representation by

‘,f

gpassihg appropriate orders within a time frame. Mr.M.U.Ahmed

:'fi

! submits that since the Applicant is saddled with all India transfer

L DU

' liability he can be transferred to any place.
i ‘

|

j
il
It

| 3. However, considering the fact that the Applicant has
I

.! already completed his two years tenure posting in the North

*] Easter Region and his option for choice place of .posting has not

1‘!4[
' been considered by the Respondents I am of the view that justice

I
J will be met if a direction is issued to the third Respondent to

)
consider and dispose of representation filed on 15.05.20Q07 as f)er
rules within a time frame. The Applicant is at liberty to fild a

comprehensive representation along with copies of this order and

|
| .
| -
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10.A. with all relevant documents before the concerned

Respondent forthwith. Accordingly, this Court directs the third
Respondent to consider and dispose of the Annexure-F

| representation dated 15.05.2007 and also the comprehensive

Il representation, if filed by the Applicant, by passing appropriate

orders thereon in accordance with rules and communicate the

Applicant within a time frame of three months from the date of

receipt of this order. In the interest of justice, the Respondents

are directed not to disturb the Applicant till disposal of his

representation, as directed above.

4. The Original Application i1s disposed of as above

the

4 admission stage itself. There shall, however, be no order as to

| costs.

-~ E£=>

(K.V.SACHIDANANDAN)
VICE CHAIRMAN

at
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GUWAHATI BENCH, GUWAHATI.

Tribunal Act 1985)
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(An Application Under Section 19 of The Administrative

ORIGINAL APPLICATION NO. \ 2> OF 2007.

Shri Lalit Kumar Salgat .Applicant
| - Versus -
The Union of India & Others ..Respondents
INDEX
S1. | Annexure Particulars Page
No.
No.

1 Application 1-1y

2 Verification 15

3 A The photocopy of the Office Order
No.A-22012/5/04-CH.I 305 dated|
29.3.2005

4 B The photocopy of the Office
Memorandum No.20014/3/83-D-1v | I']~ 9%

| dated 14.12.1983 ' ,

5 C The photocopy of Office 9
Memorandum dated 22.7.1998. - 30

6 D The photocopy of Application in
prescribed proforma for choice 31,_3%
posting alongwith forwarding
22.3.2007.

7 E The photocopy of impugned .
transfer order No.20 issued under 5
memo No.A-22013/2/2007/EE~-

) E/CW.1/864 dated 14.5.07.

8 F Photocopy of representation dated
15.5.07 against the transfer| 3{
order

Date: }{-0Y - 2007%. Filed By:

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT 1985)

 ORIGINAL APPLICATION NO. = -[2.7% OF 2007

BETWEEN

Shri Lalit Kumar Salgat

.Applicant

-Versus-

- The Union of India & Others

- 1986

Sept, 1988

| Feb, 1992
May, 1993
June, 2004
29.3.2005
14.12.1983

..Respondents

LIST OF DATES AND SYNOPSIS

Applicant was appointed as Assistant
Engineer (Electrical) and was posted
at Hyderabad.

He was transferred to Nagpur.

He was  further transferred to
Bhubneswar and he served there upto
April, 1993.

Applicant was transferred to Mumbai
He was transferred to Delhi

He was transferred to Guwahati vide
Order No.A-22012/5/04-CW.I 305
(Annexure-A3)

Office Memorandum issued by the Govt.
of India regarding tenure posting at
N.E.Region, allowance and other
special facilities for Civilian
Employees of the Central Government



in the States and Union Territories
of the N.E.Region. In the said O.M.
tenure posting for Officer with
service of 10 years or less and for
Officer with more than 10 years of
service were fixed 3 vyears and 2
years respectively.

(Annexure-B)

22.7.1998 O.M. issued by the Ministry of
Finance, Deptt. of Expenditure
clarifying that the provisions of
regarding tenure of posting contained
in  O.M. dated 14.12.1983 will
continue to be in force.

(Annexure-C)

22.03.2007 The Applicant submitted his option of
choice place of posting in order of
preference as Mumbai and Delhi before
the Respondent No.3 through
Superintending Engineer (E), Metro,
Civil Construction Wing, All 1India
Radio, New Delhi vide his letter No.
GHY-EE (E)/1 (3)/06-07/8/8-7 dated
22.03.07 for «consideration of his
choice posting.

(Annexure-D)

'14.05.2007 The Applicant was transferred to

' SW(E), Nagpur vide Order No.20 issued
under Memo No.A-22013/2/2007/EE~
E/CW.1/864 dated 14.05.2007 issued by
the Office of the Respondent No.3 in
total wviolation of O.M. 14.12.1983
(Annexure-B) without considering his
request for choice place of posting
to Mumbai or Delhi despite the fact
that the Applicant had completed his
tenure posting of two vyears at
difficult station in North East
Region.

Hence this Original Application filed before
- this Hon’ble Tribunal for seeking justice in this
. matter.
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(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. 2> OF 2007.

BETWEEN

Shri Lalit Kumar Salgat

Son of Shri Anand Rao Salgat
Executive Engineer (Electrical)
Civil Construction Wing,

All India Radio, Rajgarh Road
Chandmari, Guwahati-3.

.Applicant
_AND_

1) The Union of India
Represented by the Secretary to
the Government of India,
Ministry of Information &
Broadcasting, A wing
Sashtri Bhawan
New Delhi-1.

2) The Director General
All India Radio
Akaswani Bhawan
Parliament Street
New Delhi-1.

3) The Director General
All India Radio
(Civil Construction Wing)
6" Floor, Soochana Bhawan
Lodhi Road
New Delhi - 3.

..Respondents

4



1)

DETAILS OF THE APPLICATION

. PARTICULARS OF THE ORDER AGAINST WHICH THE
- APPLICATION IS MADE:

This application is made against the impugned

| Office order No.20 issued under Memo No.A-

22013/2/2007/EE-E/CW.1/864 dated 14.05.2007
issued by the Office of the Respondent No.3 by
which the Applicant was transferred and posted
to Nagpur from Guwahati in total violation of
Office Memorandum dated 14,12,1983 and ignoring
his choice place of posting i.e D Mumbai,®New
Delhi despite completion of his fi&ed tenure at
North East Region. The Applicant further prays
before this Hon’ble Tribunal to give direction
to the Respondents to give him choice place of
posting as per Government of India Office
Memorandum No.20014/3/83-D-IV dated 14.12.1983
and also vide Office Memorandum dated 22.07.1998
issued by the Government of India, Ministry of

Finance, Department of Expenditure.

2) JURISDICTION OF THE TRIBUNAL

3)

The Applicant declares that the subject
matter of the instant application is within the

jurisdiction of the Hon'ble Tribunal.

LIMITATION

The Applicant further declares that the

subject matter of the instant application is

- within the limitation prescribed under Section

21 of the Administrative Tribunal Act 1985,



4) FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your Applicant is a citizen of India and as
i
such he is entitled to all rights and privileges

guaranteed under the Constitution of India.

4.2) That your Applicant begs to state that he was
L appointed as Assistant Engineer (Electrical) on
17.05.1986 and posted to Hyderabad. Thereafter,
he was transferred to Nagpur in the month of
September, 1988 and Bhubaneswar in February,
1992. He was prbmoted to the post of Executive
Engineer (Electrical) on 22.12.1995 and posted
at Mumbai. Thereafter, he was transferred to New
Delhi in June, =28&4. The Applicant was again
transferred to Guwahati as Executive Engineer
(BElectrical) wvide Office Order No.8/2004/CW-I
under Memo  No.A=-22012/5/04=-CW.I 305 dated
29.03.2005 issued by the Office of the
Respondent No.3.

} Photocopy of the Office Order
No.8/2004/CW-I under Memo No.A-
22012/5/04-CW.I 305 dated 29.03.2005
issued by the Office of the
Respondent No.3 is annexed hereunto

and marked as ANNEXURE-A.

4.3), That vyour Applicant begs to state that the
~ Government of 1India has issued an Office

Memorandum No. 20014/3/83-D~1IV New Delhi dated



14*" December 1983 regarding tenure posting at
North Eastern Region, allowance and other
special facilities for Civilian Employees of the
Central Government Servants serving in the
States and Union Territories of the North
Eastern Region. This North Eastern Region

includes the State of Assam, Meghalaya, Manipur,

Nagaland, Tripura, Mizoram and Arunachal

Pradesh. In the said Office Memorandum in
paragraph II it has been stated that “Their will
be a fixed tenure of posting of 3 years at the
time of QOfficer with service of 10 years or less
and of 2 years at the time for Officers with
more than 10 years of service. Periods of leave,
training, etc. in cases of 15 days per year will
be excluded in counting the tenure period of 2/3
years. Officers, on completion of the fixed
tenure of service mentioned above, may be
considered for posting to station of their
choice as far as possible., The period of
deputation of the Central Govt. employees to the
states/union territories of the North Eastern
Region will generally be for 3 years which can
be extended in exceptional cases in the interest
of public services as well as when the employees
concerned 1is prepared to stay longs. The
admissible deputation allowance will also be
continue and be paid during the period of
deputation of extended.” The said Office
memorandum shall be continued to be applicable
which was made vide Office Memorandum dated July
22, 1998 1issued by the Ministry Of Finance,

Department of Expenditure.



oAk

4.4)

Photocopy of Office Memorandum No.

20014/3/83-D-IV New Delhi dated 14

December 1983 is annexed herewith and
marked as ANNEXURE- B.

Photocopy of Office Memorandum dated
July 22, 1998 issued by the Ministry
Of Finance, Department of Expenditure
is annexed herewith and marked as
ANNEXURE- C.

That_your Applicant begs to stéte that, he has
already completed his full tenure of his service
at North Easte:n Region (Guwahati) i.e. two
years as fixed by the Government of India. As
such, he became entitled for his choice place of
posting as per the aforesaid memorandum.
Accordingly, he submitted his option of choice
place of posting before the Respondent No.3
through Superintending Engineer (E), Metro,
Civil Construction Wing, All 1India Radio, New
Delhi vide his letter No. GHY-EE (E)/1 (3)/06-
07/8/8=7 dated 22.03.07 with prescribed Proforma
(ANNEXURE~1) on completion of his tenure at
difficult station at Guwahati in North Eastern
Region. In this proforma he has given his choice
place of posting in order of preference at
Mumbai and Delhi. |

Photocopy of letter No. GHY-EE (E)/1
(3)/06~-07/s8/8-7 dated 22.03.07 is
annexed herewith and marked as
ANNEXURE- D.




4.5)

That your Applicant begs to state that the
Office of the Respondent No.3 vide his Office
Order No.20 issued under Memo No.A-
22013/2/2007/EE-E/CW.I 864 dated 14.05.2007
transferred him to Nagpur without considering
his request for choice place of posting to
Mumbai or Delhi., The said impugned order was

received by him only on 15.05.2007. Being

aggrieved by this impugned order, he immediately -

filed a representation on 15.05.2007 before the
Respondents for cancellation of his transfer and
to give him choice place of posting at Mumbai or
intermediate station at Delhi till vacaﬁcy
arises in Mumbai. Now, he apprehends that at any
moment his reliever may Jjoin at his place at
Guwahati. Hence, he 1is compelled to approach
this Hon’ble Tribunal for a direction to the
Respondents to give him his choice place of
posting and alsc praying for an Interim Order
from this Hon’ble Tribunal to stay his impugned
transfer order till his transfer to his choice
place of posting as per his earlier request
dated 22,.03.2007 (at ANNUEXURE-D) .

Photocopy of the Order No.20 issued
under Memo No.A.22013/2/2007/EE~-
E/CW.I/864 dated 14.05.2007 is
annexed hereunto and marked as
ANNEXURE-E.

Photocopy of the representation dated

15.05.2007 for reviewing his transfer



order is annexed hereunto and marked
as ANNEXURE-F,

That your Applicant begs to state that he has
all along carried out his transfer orders
without any protest. He has already completed
his tenure at Guwahati in the North Eastern
Region, as such he is entitled for choice place
of posting. However, the Respondents without
considering the same transferred him to Nagpur.
In his representation dated 15.05.2007 the
Applicant stated that one Mr. V.R.Vijayan,
Executive Engineer (Electrical) Mumbai, has
opted for transfer to Chennai in place of Mr.
Showkat Ali, Executive Engineer (Electrical),
Chennai who will retire on superannuation in the
month of October 2007. 1In that event, the
applicant can easily be accommodated at Mumbai
from Guwahati in the month of October 2007 as
per his choice place of posting. For the time
being, the Respondents may be pleased to
accommodate him at New Delhi as an intermediate
transfer till vacancy arises in Mumbai in the
month of October 2007 as his family is staying

at New Delhi for pursuing education of his

children.

That your Applicant begs to state that similarly
situated persons who are working in the same
Organisation i.e. Civil Construction Wing, All
India Radio were transferred to choice place of
posting after or even before completion of their

normal tenure at North Eastern Region.



4.8)

'4;9)

That your Applicant begs to state that he
apprehends that if the Applicant is compelled to
move to Nagpur, he will be deprived of the
benefit of choice posting which is applicable
only to the employees who had completed their
fixed tenure at North East Region. Hence,
finding no other alternative he has filed this
Original Application seeking for a direction
from this Hon’ble Tribunal to the Respondents to
give him choice place of posting for which he is

legally entitled.

That vyour Applicant begs to state that the
action on the part of the Respondents are
illegal, arbitrary, malafide and also not
sustainable before the eye of law as well as in

facts.

4.10) That the Applicant begs to state the Hon’ble

Supreme Court in the case of Kendriyé Vidyalaya
Sangathan vs. Damodar Prasad Pandey, reported in
2004 {12) SCC 299 held that Courts or Tribunals
can interfere with the transfer order if the
same is passed with mala fide intention and in
violation of transfer rules/policy guidelines.
In the instant case,lby the impugned transfer
order dated 14.05.2007 the Respondents have
sought to transfer the Applicant from Guwahati
to Nagpur with a mala fide intention only to
deprive him from his legitimate right to get ﬁis
choice station posting at Mumbai despite the

fact that he had already completed his tenure

/$




4.1D)

4,11)

posting at North East Region much against the
provisions made in the Office Memorandum dated
14.12.1983. As such, in view of the aforesaid
legal position and since the transfer order was
issued against the policy guidelines, it is fit
case for this Hon'ble Tribunal to interfere with
the transfer order dated 14.05.2007 by staying
the operation of the said order till his posting

of his choice.

That your Applicant begs to state that the
Respondents have mentally tortured your
applicant and his whole family by not giving his
due choice place of posting as per Government of
India memorandum. The Respondents have clearly
violated Government of India memorandum
regarding choice place of posting after
completion of fixed tenure at North Eastern

Region.

That your Applicant submits that he has got
reason to believe that the Respondents are
resorting the colorable exercise of power to
accommodate their interested persons in their

favorable places.

4,13) That your Applicant submits that the action of

4.14)

the Respondents is in violation of the
fundamental rights guaranteed under the
constitution of India and also in wviolation of

principles of natural justice.

That your Applicant submits that the action

~ adopted by the Respondents in case of the

/.9



-4;1%)

! .

4.16)

10

applicant is improper, mala fide, illegal and

without jurisdiction.

That your Applicant submits that he has been
punished by the Respondents by not considering
his choice place of posting at Mumbai in spite
of completing his tenure posting at North East
Region and as such, the Respondents are
harassing your applicant without any reason or

causes.

That this application is filed bonafide and for

the interest of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5‘;15)

5.2)

For that, due to the above reasons narrated. in
details the action of the Respondents is prima
facie illegal, malafide, arbitrary and without

jurisdiction.

For that the tenure for North Eastern Region
has been fixed by the Government of India for
two years at the time for Officers with more
than 10 years of service and as such there is no
justification in denying the said benefit to the
Applicant and denial of choice place of posting
has resulted in violation of Articles 14,16 & 21
of the Constitution of India in as much other
similarly situated employee have been granted
the said benefit. As such, the impugned transfer
order dated 14.05.2007 transferring him to
Nagpur is bad in law and the same is passed

without ‘application of mind and against the



' 5.3)

11

enriched policy of choice station posting as
envisaged in the O.M. dated 14.12.1983 and the

same is liable to be set aside and quashed.

For that since the Applicant had already

completed his fixed tenure of two years at

- difficult station i.e, North East Region he is

5.4)

5.%)

entitled for getting his <choice place of
posting. As such, the impugned transfer order
dated 14.05,2007 transferring him to Nagpur is
not sustainable in the eye of law and the same

is liable to be set aside and quashed.

For that it is settled proposition of law that
when same principles havé been made applicable
in case of other personal who are similarly
situated then the same principle should be
granted to the other person also. As such, the
impugned transfer order dated 14.05.2007 1is

liable to be set aside and quashed.

For that, the Applicant having been denied the
said benefit by the Respondents without any
reasonable excuses and without affording any
opportunity of being heard. As such, there is
total violation of the principles of natural
justice and accordingly, proper reliefs are
required to be granted to the Applicant.
Therefore, the impugned order of transfer dated
14.05.2007 1is 1liable to be set aside and

© quashed.

5.6)

For that, the Applicant having completed his

" tenure posting the Respondents ought to have



5.%)

5.8)

12

i

| |
considered that aspect of the matter while
denying him the «choice place of posting at
Mumbai. Hence, the impugned transfer order dated
14.05.2007 is 1liable to be set aside and
quashed. '

For that the Applicant all family members are
suffering from mental anxiety and torture
without any fault of them. Hence, the impugned
transfer order dated 14.05.2007 is liable to be

set aside and quashed.

For that in any view of the matter the action of
the Respondents are not sustainable in the eye

of law.

The Applicant craves leave of this Hon’ble

- Tribunal to advance further grounds at the time

6 |

of hearing of instant application.
DETAILS OF REMEDIES EXHAUSTED:

That there 1is no other alternative and
efficacious and remedy available to the Applicant

except the invoking the jurisdiction of this

"Hon’ble Tribunal wunder Section 19 of the

7)

Administrative Tribunal Act, 1985.

- MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY

- OTHER COURT:

That the Applicant further declares that he

has not filed any application, writ petition or

"guit in respect of the subject matter of the

ﬁinstant application before any other court,
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authority, nor any such application, writ

petition or suit is pending before any of them.

8) RELIEF SOUGHT FOR:

Under the facts and
circumstances stated above the
Applicant most respectfully prayed
that Your Lordships may be pleased to
admit this application, call for the
records of the case, issue notices to
the Respondents as to why the relief
and relieves sought for the Applicant
may not be granted and after hearing
the parties méy be pleased to direct
the Respondents to give the following

reliefs.

8.1) To set aside and quash the impugned
transfer order No.A-22013/2/2007/EE/
CW.I/864 dated 14.5.2007, in so far
as the Applicant is concerned, issued
by the Office of the Respondent No.3.

8.2) To give the choice place of posting
to the Applicant to Mumbai in terms
of Office Memo No.20014/3/83-D-IV
dated 14" December 1983 issued by

" the Ministry of Expenditure, Govt. Of

India and also vide Office Memorandum .

dated July 22, 1998 issued by the
Ministry O0f Finance, Department of

Expenditure as he had already
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completed his fixed tenure at North

Eastern Region.

8.3) To pass any other relief or reliefs
to which the Applicant may be
entitled and as may be deem fit and

proper by the Hon’ble Tribunal.

8.4) To pay the cost of the application.

INTERIM ORDER PRAYED:

At this stage The Applicant most humbly prays

before this Hon'ble Tribunal for an interim order
as follows:-

9.1) To suspend the operation of the
impugned order No.22013/2/2007/EE-
E/CWI/864 dated 14.05.2007, in so far
as the Applicant is concerned, till

his poSting to his place of choice at
Mumbai;

OR

9.2) To pass any other appropriate order

as this Hon’ble Tribunal may deem fit
and proper.

'Application is filed through Advocate.

Particulars of I.P.O.:

I.P.0. No. :- 944 &£53632
Date of Issue - 28 - 62 200
Issued from :- Gueselhol GHY
Egﬂe&ma aX - GuusoesdeX GPO

] Link é} Enclowrosn. —

M sleded aleonre

N
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VERIFICATION

I, Shri Lalit Kumar Salgat, Son of Shri
Anand Rao Salgat, aged about 43 years,
Executive Engineer (Electrical), Civil
Construction Wing, All India Radio, Chandmari,
Guwahati-3 do hereby solemnly verify that the
statements made in paragraph nos. 4.1, 4 8l 4. )]

—_—  are true to my knowledge, those

made in paragraph nos. 42 p 4.5@
are being matters of records are true to my
information derived there from which I believe
to be true and those made in paragraph 5 are
true to my legal advice and rests are my humble
submissions before this Hon’ble Tribunal. I

have not suppressed any material facts.

And I sign this verification on this the W6

day of @% 3\&&5 2007 at Guwahati.

b

DECLARANT



No.A-22012/5/04-CW.I 7 o'\

AR( IR

-6~ ARNEXURE= fA

3 .- Prosar Bheratl
‘ f (Broadcasting Corporation of incia)
' Directorate General: All India Radio Sy
© { Qvit Construction Wing } , -
' 6" Floor, Soochan Bhavan.
CGO Cormplax, Lodhi Road,

New Delhi, dt.- 29.03.0¢

ORDER MO. 8 /2004/CW-|

The or ler deferring transfer in respect of Sh.L.K Salgat. EE(E). COW,
LA ‘N0.11569) to Guwahatl ordered vide No.23/04-CW.I “dlated ﬁ

24.06.04(F.No.A-22012/5/2004-CW.I) Viz. order No.43/2004-CW.1 dated
24.12.2004 is hereby revoked with effect from 01.04.2005. : '

)

&

3.

Shri LK Salgat, presently working as SW(P&M), in Ofo SSWH as per
order dated 24

06.04 is directed to report for duty as EE(E) at Guwahati.-

This isstes with the approval of corpetent authority.

,-5 o ‘@i’t/

{ Gurdeep Singh )

A : \ . Dy. Director of Adm. '
\S/hu LK. Salgat : ' 3 2 . '
SW(P&EM), ~ Y ' ‘

O/o SSW-1, CCW, AlR,
Soochna Bhavan;
New Delhi. ;

Copy to:

N,
U=
.

Y
CoFoorwna

PSt

PS to DG:AIR/DDN, PS to E-in-C, AIR/DDN.

PS to CE-I/PS to CE-II/ PS to Chief Archltect, CCW, AIR, New Delhl.
SSW-IALIL, All SES(C/E)/SAs. )

EO-

/EQ-IIFO to CE-lI

AlE

- cw%

Es(C/E)YSWs(C/E)/Architects:.
VCW-I/CW-IIl/ICW-IV Sections.

Vigilance Section, M/o 1&B, Shastri Bhavan, New Dalhi.
- Vigilance Section, DG AIR. Akashvani Bhaven, New Delhi.

Gen. Secy. Ali india Akasivani & DDN, SC/ST Employees Weilare

Assggiauon, 257780, Bagichi Raghuneth, Sadar Th_ena Road, Deslhi-
110006. ~ '
Guazrd file/Order folder.

PAQ.IRLA, AGCR, | P. Estate. New Delhi. - 1

, | ,Q@J_C‘Q C{)_g_ é.)pm

‘, aﬁ?‘E STED » Section Officeil

e

ADVOCATE
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Noe 20014/3/83 D=1V , ‘ : .
Government of Trdia ‘ | Lo
- Minip&ry‘of Ripond L ture - 5
: . ¥
: L . » : :
g New Delhi, the 14th Dec,.'83 '
Copy of Min.of nel, o.M- No.4 (19} /83/D CiveI
dt, 11.1.89 |
QFRFICE MEMCRHNIUM l
Subjuecte Alldwinco and Facilitles for oiviliaﬁ ! |
. ]

employees of tha Central Govt, servants
in the stotes and Unimi‘%orritorjea of
thaNorth Bastern raglon - improvemenk

thareon-

Th@'noeﬂ for attacting and retaining the

services of éampetent offlcers for service in the 4 ~ A4
CNorth Eastoern RQgibn gumprigdng the stotes of assam,
Meghalaya, Nénipur, Nagaland and Tripuras and the
union Terriférius of Arunhchal praodesh ond Miiornm . | {
ha's beenbenﬁégihg the attention of the Govt, for | !
gome timo, ;-The Govt, had appolned a cauunlttee

uwder the éxairmanship oft Pecretary, NDepartnent of Per-.

ponnal and mlnlstrative reforma, to review the ’ . o

.scn"‘z

1

ATTESTED

Ko lls

ADVOCATE




uAlsting alléwenoes md

Lo the varlaouu Catogorlos,

facil;ties odmisalbla

of cdvilian central

Gvt, Employees serving in this eglon and to

Suggest suitable emprovoment.

tions of the committes have been ¢

The reoo mmend a-

arefully considredd

by the Govtl amd tho pravident is now pleased

to decide ap foldiown

e

(if. Teﬁure-of rosting/deputations s

There wlll be a fided tenure of posting

of 3 years at a time for officers with service

of 10 years|or lesp ond of Z'ygara at the time

for officers with mora than 10 fra. of service,

Perlods of leave, training, etc. In cases of

15 days perj'year will ‘be excluded in counting the

tenura prioj of 2/3 yearw. officers, on completion:

Oﬁ'the“fixeh tenure of service mentioned abos,

lmay be consﬁdefed for,poating to stotion of their

choice as fiar as possible,

Govt employzon to tho stotos/unlon Territories of tha

North Eastern Ragion wlill genertlly be for 3 yoars 7

ATTESTED

ot

ADVOCATR

The period oEcioputatiqn of tho central

cadesssd
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SR
.. vihich gnn'be extended in excootionsal cases in

when the

longs,

of pubkic services as woell a8 when

employaes concerhned 4s prepared to stay

.ﬁhdfqadiusible deputation allowanc.s will

also be_orntiﬁUQ atd -be poid during tha period

*Of deputation of extended,

i

Yi.nr8 B8aQ

N

=3

jedghtage for central deputation/training

gbrbéd,awd special mention in confidentiaL

ceqordn

Statiafgctory performances of duties for the

~

,prescribed tanurae in‘%G Nurth Eogstern shall

officars in the

1

'Tho gonexal roquiranent of et loast three

rvicoo dn a codre past betwaen twn Contral

.....004

ATTESTED
Aol

ADVOCATR

be given due recognition in the case of eligible

{o) Promotion dn ocedre posts,
) - ‘Deputatianvtv Cantral tenure posts, and
(c) Courses of. training abroad,




tiaure g

Cesaryinlk
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1 it

)

putation mey he mlenag Lo two Yeors 4n

g_casua of mctitotrious X Services in thi’
) North East.
| -T 8peci fila entry Bholl he made in CB |

of all enployoes who rendorod a full tonure of
sarvice {H Lhe Noth]JasLorn Reglon to thet effect
(1id1) Special uty) allownces,

Central Got, civllian emplayoes who have ‘ :

! :

4ll 1ndig uramfer 110bility will bae grantcd a i ‘1
Specilal &iuty) allownnce at the mte of 25 per cont j
of bask pay subject to

month on

Region,

from paymef
eligible:fc
Special [py
any special
already kel nf
total of sp

Al
3pecial com

L
5

A

Jch- of thoyg cmployoc1 who are excempt ’

1t of income tax will,

huwever not

- this special quty) Albowancos.
Ly) a

}e

llowonces will be in addition to
pbay and/or deputation
g dr

(duty) allowances -

awn Bubject to the contdition Lhat the

ch Spaecial Duty) allowances like

DOnJaLOLy fRemote Loenllty) Ml lowances

-
LA I BN |

ATTESTED
340l

ADVOCATE




constructic

- will bo dg:

{iv)

basic/pay

admiséible‘t

limitc,

with cffec

II\

30

l‘s

The fate of the

pé

_94.

b

1t ]

v

lon sllowsnces ana brojest nllowances

awn separately, ‘

hpccial Compenaptory Allowanco'

\S49am and _Meghalaya.

subject to a minimum of R§ 50/ p.m,

S ogll employees without %Y any pay

hG above allowances will be adinlssible

t from Le7482 4n the'caue of Assam.§

aniggr

O the whole of Manipur =
\Y Upto Rg,.2 O/~ R8,40 p,uM,
1Y upto Rg, 20/- Ra 10 of basic_poy

subject to mximunm of

R8e150/w pam,

..o--ooG

ATTESTED

AN g

allowanceg will be 5% of -

he rataes of allQJances wlll be as follows

- e

LT TYTR
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The rat,

ﬂ&miuxibimx 88 £511ow

- a) Diffioyly area

— W@ loq
P 1=

_1S -

@8 1f the alla

JAI." a

vV ahoag Will pg

8y~

25% of Pay subject
to a mindmum o
50/~ ang 4 max 4 mur
of 15Q/~'.‘p,md

by ther areas,

Thre wil

Of 8pecial compan

ACunachal Pradesh)

Upto rg,2 O/ m Rs:40/u0 Pem,

abova Rai20/. 15% or basic pay
Subject to Max Lmum

of RS, 150/- I:)dl'nv'4

L be no Change 1q g existing Fates
Jatory alloances adnissible in

ngalanand and Mlzorgn and the

existing Late of Disturbance a

1lowances admiSSible

in Spacifieg oreag| of Mizoram.

{v)- qravellinq allownnces on firgt aEQointmeht
M o -

The ralaxntion of the

that the eixaéting allognce 4g not

Prasent .ryjes (BR~103)

i

admissible for

.0.0.!'7

ATTESTED
A lTT

ADVOC 47g

Ay,

|
|
|

e e e sen e . s ;
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connection with intitisl

Journeys enlistod

abpointment, in case of journeys for inttdtel

1

dppointment to a post in the North Bastern Region

for travilling alloanves 1imited £ by bus

Lara/sceond oLan rall fard for road/mwiling

in case of first 400 wns, for the Govt.

servint himseLf

will be available,

fvi)

Irovglling allowancg .s for houphcy on

tronsfer.,

In rélaxation of orders below SrR-11, on

transfer to a?statioh in the NOfth—Eastern Regilon,

the family £lthe Govt. servantdoes not accompany

him, the Goveanen,servant will be pmid travelling

allowsnces on Lour for scelf only for transit period

to join the post snd will be permitted to carry

personnel efﬁects upto 1/3 of his entitlement
“equivalent of carrying

at Govt, cost or rhave a

1/3rd or hia

welght of the

cerrying and
may be in 1%

baggaga. 'Yt

‘entitl@ment of the dififercnte in ‘
)’ pergonnel effoct:. - “ectuglly
;1/3rd of his entitlement’ as the case -
je'of the cost of transportation of

3 case the femlly accompaniles the

‘....‘-8

.ATTESTED

AﬂDVZRZAI?!




Govte servaor

Govt. servant on %gahpfcr,

entitled tg

alloanceg 1

o8 charges [of the admiséiblo weight of tho b

gctually.c.rri d .

apply forthe raturn ?

’ i :
the Govt., Aut/mnt will ba
the exiuting admissible travelling

ncluding the cost of trans pa.(abisn

agga g@

1he above provislons will also
L ) '

ourney on transpet back ftdm

the North Eastarn Region.

.

(vit) -and'millago for Lransoortation of

REosongl effects

In

the-relaxation of ordexu balow SR 110

for Lronspuxqtion °f the personnel effecLs on

trans fer beLween two different stations 1in the

North Eastex

admissible for tronaportation. in 'A' class cities

Subject to ¢

(viid) Jo

N Region, higher rate of allawnces

10 actual expenditure incurred by the

it will be admissible,

1hing time with leave

In
om leasve mn

Regdon, the

the case of Govt, Servonts e procedding
:frun a place of posting in North Egstern

‘beribd of trovelling excess of two days

eqsrave 9
ATTESTED

bt

ADVOCATE

-y ¥
A

GJ;%"
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from the station'of'poating to outside thnt

B {
Fagion will be trootod as jgining tima, The
wutside will be adinissiblae on

return froy leavae,

{ix) Leave travel concession

A GoOvt, servont who leqves his fomily

behind at the ola\dupy station or dnother salected
place of residence for tha family will have to

option to avalla of the exlsting leave -travel

consession of journey to home.\tpwn'oncg in a,
block period}of 2 yoors or inviieu thereof,
faéility of ﬁravel for himself once s year from‘
the sﬁatibn éf bostingin the north castern raegion
to his h5mé town or Place where the femily 1s

résiding and |in facility for the

4

family (restricted to his ond two

dependee ohildren ohly) also xx®m to traovel snce

8 year to | . - employee at ' the etstion
of pdstihg in the north eastern region,

In casg@
the

the cost of travel for the initia} stage

(400 wns will not ba Borna by thae officer.
.Q.QQO.lO

AITESTED

SAbatts

ADVOCATR
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‘will also

above andf

dependent

for girls)

Jmphal/SiLchar/A

versa, whi

Proceeding

x)

Govt, serviont to the ‘North §

Bdu;ation
admiSSible

last stati

of any othur station vlere
any restri:tion of poay dr

1L chi]dron qtudanq in ﬂvho)]n arae put

at the las

Stetion, the Govt. Baorvant sarv

be given hostel subsidy wit

2., The above orders exceplt Xhg in sub o

Officeps dr

-childron {to

%
— 3

I

12 10 44

awing pay of R$+2250/.. or

thedr fomilies iy 1.

« Bpouse aml two

18 yn3¢ for boys

will ba alloweq are travel between

gartala and Calcutts apng vica-

le performing Journeys mantiong jn the

paragraph&

Ghildren Education. Qllovnn00d4P33tal
gubsidx) o
W

here Lhe children do not accompany the-

Rantorn juggl. N, ( LEERY VA VERNY

Allq~m1cea upto’ class XIT will be

in respact of children studying at the

on of posting of the amployoee conanned

the children reside withodt
awn by the covt, servant,

In hostals

C stution of posting op any other

ant conoernod will

out other restrictions.

vara {iv)

¢ mututls mutandis apply Lo Central Govt,

Ge/rDuces posted to Andomon ond NLCObar Islands,

éneq»o%ll

ATTESTED

N ol

ADVOCATS

and 24 ypa,
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Retin

1ty 11

Nov . ' 93 land will nqmgin«in force for a perdod Qf .
m:, e a 4

three ydars upto slat Oct 1986, ’

4, all existing ShPCi 1 allo?anco, facilin

'tieg and|’ conoessions extendod by ahy gpecial

orders by\he MiniStrie /bepartments of the "&3{ di";g

centrdl 3dvt.

North Eu

memoranﬂum.

othaer reg

6.

3tern Region will be withdran iranihe &

of effect of the arder

paragreph.-1 as ard when dbcist ors axo Laken by_t)
by the Govt, |

In so fnr as persons surving in te India

to their own employees in the ‘f ‘é1§¢f
_ 'ﬁ’}*

g contained in this off‘

~ .\.\ . . .:’3 ‘ (Q

5. Separate orders will be

iécuud in reopect of

‘onmendation of the comnitteo ferred Lb in

audit g aAccounts Deott are concerned, thesec orders A
1lsdue aftor Consultation with comptroller and
auditor General of India,,

s'J/.~
. (Q.C Mahaljk)
Jte. S00Y. to the Govt.of 1ndda

¥‘1NT1E£;T1E:>] L

Adhazts

ADVOCATR

By M??

”Theue «lers will Laku efioct irom lut

LXeda
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4 Subject. Alowances and Special Facilities for Civilion Eaploynes
3]

of lshinds ~ fed

With a viuw 1o allraclin

R [
the lenfionies of Arunachal
issund In this Minig

Cenlral Govemment emplo
Cenlral Goveminent em

I E) dated Decenber 1, {
! “Eastom Counil when slalig
i 2. TheFilth Central p
" inthe nflowances and {acilit
I Setvicos, postnd in the Mort
Y othe Cantral Governmeni
roeommendativns of the Cd
lo ducide as (ullows

weem{l) Tonure of Posting
: The provisions in 1

E.lV daled Decemtber 14,1983, re

shall mnlinue 10 b

(1) Walghtago for Cor

Ve

and Union Terntodies

slry's’ O.M. No. 20014/3/83-E.1V daled December 14,1
othar facllities 1o tha Civiliat Cenlral Gov

' thesa ordors atheor than tho'se conl

ployees posied lo the Lakshadwoep lslands In this
“March 10, 1934, Tho nllowré‘nccs

ay Comrnission h

i The pruvisions contdined in this Minist
No. 20014/16/86-E | VIE.II(0) daled

Govanmant ¢f lindin

Minlshy of Financy \f.”\
Departiont of Expemiiling <

~

-

- TNew Uelhi; Dated Judy. 22190y,

—

OFFICE MEMONRANDUM ! —

of tha Cenlral Governmant serving in the
e Andaman & Nicobar and Lakshadwe
Commission.

States

ol thy North-Eastarn Region and in th op Groups

omimendations of the Fifth Central Poy

g and retaining compe

lent ollicers for sorvico in the Nonh-E
Pradesh, Assam, M

aslern flegion, Comprising
anipur, Meghalaya, Mizoramn, N

agatand and Tiipura, orders were
983 exlending cettain allowancos and
region. Inleims of patagraph 2 thereaol,
o apply mulalis mulandis to the Civilian
ands. These were lutther extended fo Ihe
Ministry’s Q.M. of even number daled
Ministry's O.M. No. 200 14/1 G/gG/E 1Vs
Cential Government employees posled lo tho Notth

ernmenl employees serving in this
ained In paragraph 1{iv) ibid. were also |
yees poslod lo the Andaman & Micobar ts!

ond lacilities wero furlher liberatised in this
988 ard were also exlended lothe

ned in the No«lh-Eqslcm Region.

ave made certain recormmendations
ies admissible lo.he Central Govetnment employees, including Officers ol the Al India
1-Easlern Region. They have fyrher reccrmmended thal these imay also o oxtonded to
ciployees, Including Officers of the All India Setvices, posled in Sikkin. Tha
mmission have been considered by the Governnenl and the Prosident Is. nows pleased

suggesting luither frprovements

Deapulation

gard lo tenure of posling/depulation contained in this Ministiy's O M. No. 20014/3/83-

ad with O.M. .No.‘20014/16/80-E.IV/E.|I(B) daled December 1, 1988,
opplicable. : ) :
leal [)opulnllons/frnlnlng Abroad al;d\gpecl
Y's O.M. No. 20014/383.F 4V
December 1, 1988, shall contls

al Mention In Conlidontial Recotds
Jated December 14,1983, road withQ 14,

(1) Speclal {Outy] Atlowance
Contrad Governmen Civili
Territeties in the Nofth.
aent of their basie pa

1960, bt withottt ny

tarce dhall no longer

. Special Pay/Depula

with. Cther terimg a

opplicable,

I lers of the otder,
Govetamen! Civitian
& Nicchar and Lakd

we to be applicable.
S

iabikily 1 and posted to the specilied
{Duty) Allowonco ot the rata of 12.5 e
AIG/BG- TV N0 dated Dne el I,
r words, the ceiling of s 1,000 per month currently in
hatthe aygregalte of the Special {Duly] Allowance plus
0l exceed Rs 1,000 per month shall also be dispensed
ant ol this Allowance shall, however, conlinue fo bo

an employees having an "Ml lndia Transler L
Easlern Region shall bo granted the Special
1y as proscribod in this Ministry'n Q.M. Mo. 2001
y ceiling on s quantum, Iy othe
be applicable and the condition |
ion (Duly) Allowrance, if any, will

nd condilions governing the gr

3 conlained in this Ministry’s Q.M. No. 20022/2/88-E (i
employees having an "All i Transter Liabili

y" ond pusled 1o seve in lhe Andaman
hadweep Groups of |si

ands are presently entilled lo an Island Special Allowance él\
varying rates in lieu &f the Special {Duly] Allo

shall continue 1o be

‘ tales as prescribed |

onils quantum. This

ordersin tegard to (|

, 17,1918,

. Altentian is also iny
P U(3VE-E.4

(&) dalc'd Jonuary 12, 1996, which sha!
Cenlral Govemménl'dmploy

setve in the Andamah )

wance admissible in the Noith-
adimissibla 1o the specilied ralegory of Ce

or the dilerent specified arens in the O.M,
{\IIowahco shallalso hencelorh be tetmed
Nis Allowance have been issued inthis M

Eastern Region, This Allowance
nhral Govemmonl employees al the same
daled May 24, 1989, but without any ceiling
as Island Special (Duty) Allowance. Sepaiate
nistry's O .M. No, 12(1)/98-E.1(B) dated July

ited in this conneclion o the clatiicatory orders contained in this Ministry's O.M. Mo.

Feontinue to be applicable nol only in respect of the
ees posled o serve in the Howth-Eastern Negion but nlso 1o lhose posied 0.
Micobar and Lakshadvieep Groups of Islands.

| ATTESTED
Npdita

ADVOCATH

(B) dated May 24, 1209, Contral
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o Lveclal Componsalory Allowances T % - '

v o 9\

Ovdees in tegardflo tevision of the rates ol various Spe-ial Conpensatary Alowances, such as Noemola :

L,}(:me /\llownnc!o, Bad Climale Allovance, Trbal Aaea 2.0 wmnce, Composite | liCompensalary Allowance,
cle. which are location-specilic, hav

either been sepututely issued or are under issuo based on thy
Gavornmen! declisions on the recommendations ol the Filih Cendial Pay Commission relating to these
allvnnces. Thege ordars shall apply 1o the eligible Cential Government employees posted in the speciliced
doealities in the North-Eastern Rogion, Andarman & Miccbar Islands and Lekshadweep Istands, dcpcndix'\g
on he area(s) ol {their posting and subjeclt lo the obsersance ol the lerms and conditions speciliud_(lwlmn. ,
Such of those employees who are enlitled to the Spezial |[Duly] Allowance or the Island {Special Duly)
Allgwanca shall also ba entitled, in oddition, 1o the Speciol Compcnsalory Allowancc(s) as edmusmb\l, lo
thesm in larms of thesa separate oders, -7

e . v,c, Ve . H
' . .
CCﬁ‘ld‘ GOVG”\n

8,

ent employees enlulled to Special Cortpensalory Allowancc" sep'ualp oiders in (espcc\ of
vihich are yel lo be issued, wiill conlinue lo draw such allowances al the exisling rates wilh relerence lo the
‘nconal pay which they would have drawn in lhe applicazle pre-revised scales of pay but for the introduction
ol the corresponding revised scales till the tevised orders are issued on the basis of the tecommendahons ol
the Filth Cenlral Pay Commission and the Government decisions thereon.. ..

SR NI . I

I “ o """'t’?"'.",!'-'- i

- (V) Travolling Allowance on First Appointment -

The exisling concessions as provided in this Ministry's O.}. No. 20014/3/83-2.1V daled December 14,1983

nnd lurther libcr;‘iiiscd I O.M. No. 20014/16/36-EIV/E. Q) Jaled December 1, 1988, shall continue lo bn
.. opplicable. ‘ R o : P o .

1 LRI Y
i , .

oo b

I {(vl) Travolling Allowance for Journays on Transler; noad r.ﬂleage lor Transportallon ol Porsonal Eltecls
: on Transfor; Joinlng Time with Leavo

The existing provisions as contained in this Mmlolry O.M. No. 20014/3/83-E.1V dated December 14, 1993
shall conlmuo lo be apphcabic IR P PR VA

{vil)Leave Travel Concession

Interms of the c‘XIsllng provislons as containedin this Ministiy's O.M. No. 20014/3/83-E.IV daled Deceml)er

14, 1883, the lollowing oplions are available to a government servant who leaves his tamily behind st the old
headquariters or, anolllcr selecled place of residcnce, and who has not avai.led of ha‘nsfe.r lrave‘hng zlnllov.v,fm';o
forthe famity @} - ' . i ,
(a) the government servant can avail of the leave lravel concession Ior ]oumey lo lhe Home Town once in

) e
a block per od of lwo yeats under the nonna| Leave Travel Conccssnon Rules . : :
R v N

(L) in lieu thereol, the government servant can avail of the lacility for himsell/hetsell to {taval.enco a year
from the station of posting o the Homa Town or the place where the family is resndmg and lor the lamily -
' s [reslricted only lo the spouse snd two dependent children of age up 1o 18 years in le.,pec! ol sons and
’ uplo24ye

ars in respecl ol daughters] akso lo lravel once a year lo visit the govert1r11'c’z.:1\“§gr_\/~airl!-;\_l_§l_\_e .
slalion of posling~.* - :

."'

These special provisions shall continue to be applicable.

, | In addition, Ceniral Governiment employees and their lamilies posted in lhese territoties shall be enmlcd lo -
' avail of the Lea

ve Travel Concession, in emergencies, on lwo addilional occasions during lheir enlire service ~ =
' career. This shall bo termed as "Emergency Passage Concession” and is intended to enablo the Cenlral
Govermnment employees and/or their families [spouse and lwo dependent children] to ravel either o the
home lown or the'slalion of posting in an emergency. This shall be over and above the normal enlitlements
. ol the employces intorins ol the O.M. daled December 14, 1983, and the two addilional passages unQer.thu
Emergency Passago Concession shall be availed of by the entilled mode and class ol tiavel as admlssnblg
urder the normal Leave Travel Concession Hules

Futthor, in modification ol the orders contained in this Minisity's O.M. No. 20014/16/86- E.IV/E. [{B) daled
l Docember 1

, 1988, Oflicers drawing pay of Rs 13,500 and above and their families, i.0. spouse r.md. lwo
| depondent children {up 1o 18 years in raspect of sons and up lo 24 years in respect ol daughters] will be

' pornillod lo tavel by air on Leave Travel Concession belwoen /\gm\ah!/\uzawl/ln\panLihban/\nlghar in
tha North East aihd Calculla and vico vorsa; between Poil Blair In the Andaman & Nicobar Islands '1'nd
Calculta/tAaddas and vica varsa; and betweoen Kavaralli in tha Lakshadweep Islands and Cochin and vice

\AUSHN - b - ATTESTED
Mol

ADVOCATE




(/ /) / ,. &@ . ) () ) '(‘;fz(;,/ -

. . iy
‘ '/lﬂ) Whildron Eddcallon Allovianca and Hostaol Subwly —_— (ﬂj —

O -
. Ttn url,hngpriovu.tons as contained inthis Ministey's QA Flo, 200 0050203-E IV dated December 14, 1903
5 J/ shall continue to be applicable. The 1ates of Children Education Allawanca drxd Hostel Subsidy aving beea
©redised in the Dcp.ntm(‘n( ol Personnel & Traininey Q.M. Mo, 21017/ 197 -E<lt {Alluvarnices) didud June 12,
1298, the Allowance and Subsidy shall be paystle at the revised monthly rates of By 100 and Ny M)
rospoclively pér chilkl, Y
7. (lx) Rulention of Governmonl Accommodation al the Last Slation of Posling ' .
4 T Thelacilily ol ratention of Governiment accommodslion ol the last stalion of postiny bylthonnnlGovcmnmuv:._,‘
... ersployees posted to the specified terriloties and whose lorilies continue to stay al that slation is ovailable
e interms of thejordors contained In the orstwhila Minislty of Works & Housing O.M. No. 12035/24/77-Vol. Vi,
doted Februar‘y 12, 1904, 8s amended lrom time lo titne. This [acilily shall conlinue 1o be available to the
s l(:h;‘uble Cential Governinant employees posted in the Notth-Eastern Region, Andaman & Nicober Islants
. ord Lekshadweep Islarids. In patial inodification of these orders, Licence Fee for the accommodalion so
retsined will b recovcmblu at the applicable normal rales in cases wheiro the accommodation is below the
. lype to which the cmp!oyee is enlitled to and at ong and a half limes the applicable normal ates in cases,
+ ... .Where the enlitfed lype of accommodation has been relained. The facility ol retention of Goverpinen
accommodahén al the las! slalion ol posling will aiso be au: missible for a period of three years hryond the
narmal permissible period lor retenticn of Goverr:ment accommodalion prescribed in the Rules

(x) House Ront }l\llowance for Employaes In Occupation of Hired Privale Accornmorlnllon

The orders conlained in this Ministry's Q.M. No. 1101G/1/E 11(B)/04 daled March 29, 1984, and extendedin

‘ - this Ministry'sjO.M. No. 2001 4/1G/0C-E IVIEI(B) dated December 1, 19988, shall continue to be applicable,

% (xl) Retention ofiTelophone Facility m the Last Slation of Posling

' As provided in this Ministry's O.M. Mo. 20014/16/85- . IV/E.11(B) dated Decernber 1, 1928, Central Governinent
L employees who are eligible for residential telephones inay be peanilied 1o retain their residential lelephone

eltheir lasl J{ahon ol posting, provided the rental and altolher charges are pow by the concerned employees
Nurmesclves.; ) '

(xil) Muodical F acmho«*

Families and{the eligible dependants of Cenlral Gove:niment empluyt.cs who stay behind at the previcus
stulions ol ;)gsl|(1g on jhe employees being posted lo the specitied terrilofies shall conlinue o be eligible to

a4oil of CGHSS (acililies al stations where such facilities are available. Detdited ordets in this regard will be
~ Issued Ly \hé Miriisiry of Health & Family Wellare.

3. The Presidcr}l is also pleased 1o decide thal thesz orcders, in so lar as they relale to the Cential Governmen!
employaes posled-in' the North-Eastern Region, shall a'sy be applicalle mutatis mulandis lo the Civilian Cenlra
Government employecs including Ollicers of the All India SemceJ pocted lo. SMum

4.

These orderd will lake elfect from August 1, 1997,

5. lnsofara aspi

ersons serving in the Indian Audit ang Accounts Departiment are concerned, these orders issu
*  oller conaullalion wil

1the Comptroller and Auditor General of India. .
. %
6. Hindi versior will [ollow. : ‘

2. Jm”r?/

(N.SUNDER RAJAN )
, Joinl Secretary to the Governmient of India

To '

All Mhislrics/Deba:lmenl ol the Government of India {As per stondatd Distiibution List)

Copy [with usual number ol spare copies| lervarded to CAA

G, UPSC, elc. |As per standard Endorsement Li:
Copy also {onwa

rded o Chlcl Secrelary, Andaman & Nicobar Islands and Adminislialor, Lakshadweep.

ATTESTED

Nha i

ADVOCATE
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| ANNEXURE:: [

T . PRASAR BHARATI |
4 (BROADCASTING CORPORATION OF INDIA) - mey
i OFFICE OF THE EXECUTIVE ENGINEER(ELECT) - :
/ CIVIL CONSTRUCTION WING:ALL INDIA RADIO |

“ ' RAJGARHROAD : CHANDMARI : GUWAHATLEJ | '

Date : 22-03-2007

| . .
NO.GHY-EE(EV 1 3y/06-07S/ & F

To o
The Supcrhtcnd’lng Engincer(E)-Mctro
Civil Oomtrudk?n Wing, | . : .
All India Radio, | ' S t
“11* Floor, Soochna Blmwan; ' ' - :
OGO Conpiex, Lodld Road,
Newy Delld — 110 003,

o\

Sub : Annual exerdse of transfer/posting In CCW,AIR. |
Ref : Your letter No.SE(EYOCWAIR/KDL-1(3) .dt.16-2-2007. n

Sir. ; | ‘ . -
asked for In the presaibed [rdon_m '(Am\cxme-l) !

The requisite lformation as
forwarded herewith for necessary action please.

 furnished by the following offcers are

#Sl. LK !Snlgnt,E&E)._CCWLM[R.G_mlbti
2. Sh AS. I‘BiSlt,AE(E),CCWAIRGmlnﬂ
3. Sh NL Yanthan AF(E),CCW,AIR, ltanagar.

The prescribe application for tramfer in respect of SWWU.S. '11mkmy:uln,AS\\’(E),Glo"./
will bo sent imamediately after ottaining proper signature please. .
Yours falthfully, N

A -
(mmn o

- EXECUTIVE ENGINEER(ELECT)
CCWiit AIR 553 GUWAHATIE

Exclo : as above.

Coypy to:
1. Tho Director Q"rcncr'.ﬂ,CC\\",AIR(ldxxl atti. SALP. DirvakaranSS WO- 111, :
< Floor, Soochina Biawan,CGO Qunxplex, New Delld — 110 003 for infornmtion |
along with Anhexure-I plcase. ‘ o
: w/‘b :
ENFCUTIVE FNG INEFR(ELFCT)
' ‘ ’(;\L _ ' ( ¢ "/. \ e
ATTESTED > pry

Wbl

ADVOCATE




10.

AR

12.

: (ll) if regular.

" Dale of Birth..

| nd

=3~

’x Cardl Apphcahon for T(ans[eA

Name In full (Ir In
Deslg;)a\lc;n
(i) Whether ap.
Regular or Adh

been termn

Present pla_ce

n quck Leuem)

an o !
LAY cel o

polnled on ‘_
xoc Basls :

,>robann has

naled or not.

o( PosUng wilh dale

Educalionél_ Qua!lﬂcauons -

Presenl Resndenhal Address

Permanent Hc

-

me Town Address |

Whether SCIST/OBC.

IRLA No. Whel

fever appficable

Dale of Appoin{'lm'enl in entry
grade with Designalion. )

Date of Appoin?\menl In

Present Grade.’

) L Ko Sa]gat

ee

: Regular

Yas

o ee

1 B;Eo(Elact,)

Tt 24-01-63

Ay

Executiuo Frnineer(F)

Ruwahati Divn, (May'05)

e

F 125, Dr?vid Magar,

Iﬂdﬁra

mp) °
. 11569
* 17-5-86

: 22-12-95

ATTESTED |

Shatts

ARVOCATA

'
- - .- P




_ 3%

s ‘Pas\%s\\\\qw\\\\ \\x\\ (&e\a\\s N eac\\ QBG\%\G\BGB :

s

SNo. - D’aﬁxoha\'xbn ~ - Period

Name 0’\ %\a\m\

From To.

S geparate_sfjest attached

- 14, The"grou’twds/féégbﬁé forSeeklhg transfer.

= - 16. Name of three Slanns in the Order -
of Prelerence:to which Transfer Is
¢ o, be consxdered '

16. Details of Tramlng.Undergone

17.. | spoués ls employed, give delalls
includin‘g present place of poslmg

© 10, Mdlher Tongiuas and olher
| Languages known .

hr e

1€, Any othet lnformatlon relevant
" of consxdpnng Transfer.

-
. -

’ Maratii

C{MVY*LU»Q\ “Abler o
pnepls atadn—C

,Slgnature with Date

Nole :- Altach | separale sheet for Col.No.13,If the s‘p.ace Is

\/

!

Insulficient.
Vortification.
Tha above particulars | ave teen venhed from tho sorvlco
record 1 .d found correct. TESTED

Y aYs P ADVOCAT& |

Conlrollino Ollicer.



13, Pant_pnat

|

l

l

%u uith Full de&ai1n ip_each Cad:g[_xgﬂg
N

a3

3,No,* | Deniom tlnn ;VPcriqd m_wﬂamo of 3tution
S From To
1. ‘ItC (t'. ] | Hgy'aﬁ-‘ Ray'88 Hydo’nuﬁ"nd
2. ‘At(éi_ﬁ/‘asiﬂ;lc) Sept188 r.b'qz‘.- | Mespur
3. AE(E)] Fab' 92 Apri1'93 | Bhubansnvar
4, Asu/_f;.‘ét:fe)(c'bcr) May! 93 Osa'95 | Aumbal
5. ) Dea'95 | May'97 | Mumbal
6, SU(E)‘L! 3una'97.' Jan' 04 | Delnt
7; EC(Eji 35n'04 \\ NOV'0§ ' fD~1h1
8. ‘suf?'";fv Nov'04 | Apri1'05 |Dalhi
% ee ()l May'0S | till date GUuahatl
|
| .
|
|
ATTESTED

all

ADVOCATE

o -y L



ANNEXURE-- &
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~ # “
PRASAR BHARATI -
\ (RROADCASTING CORPORATION OF INDIA)
Ditectorata-Genaral: Civil Conatrudtion Wing

ALL INDIA RADIO, 5™ FLOOR, SOOCHNA BRAWAN,
€GO COMPLEX, LODHI ROAD, NEW DELH! — 110 003.
Tel. - 011-24366601. Fax — 011-24366801 E-mail - gew2cow@yaneo.coin

No.A-2?013IZ/2007/EE-E/CVV‘:IQ;‘\\ Dated; 14.05.2007

_ v "ORDER Ne. .24

The thllowing transfer/postings In the grade of EE(E)/SW(E) are hereby ordered wilh
immediate effact in public inlerest. '

Si, | Namo/Deslgn. ~ From Yo - Romarks \,
S/Sh.Smt.
1. |APJohn EE(E),  Oivl | SW(E) Oolhi Clrcle [ Vico  Shrl  Suresh
. Dolhi - Kumar
2. | Suresh Kumar # | SW!E)  Dolhi | EE(E) Div.-!l Delnl Vice Shri A.P.John
l ‘ b . Circlo : N
3. |ABDgs - ASW(E) EE(E) Guwahali ## | Vice Shri LK. Salghat '
A,ﬁl’ o Kolkala
,ggﬂ!‘tx.s;ighnr EE(E) Guwahati | SW(E) Nagpur Vice  Shri  Salish
T 1 . Chandra
\5. Satish Chandra SW(E) Nagpur lEE(E) Nagpur Vacant Post

# . " Tho finnnclal powers for works will be exerclised by SE(E) Deolhl.
# - | Promoted as EE(E) Vice MIB order No. 8 dated 25.04.2007

(0.5 k- BR¥gwan)
. Superintending Sutveyor of Works-li
c r Infg - .

PS TO CEQ. Prasar Bharatl, New Delhi.

PS th DG-AIR/DDN, Naw Delhl. : ' ’ .
PS b Ein-C, AIRIDDN, New Dolhi. ,

PS tb CE-WIl, CCW, AIR, New Deihi.’

PS th Chief Architect, CCW, AIR, Now Delhi.

v, , A : t
iﬁvsyezl(lé)ccw AIR, Now Dalhi. ATTESTED

H(E), SA-II, CCW, AIR. o

Al EEs(CY(E). SWB(C)IEVEE(Vig.), CCW, AIR. ST M
Y E’o-lim, 61, FOIFO to CE-lVATchitocy ac
10. CWAINNAV, Sections, CEW, AIR, Now Dethl. )
11. Vigitance Saction, M/o 188, Shastrl Bhawan, Now Dolhi. ARVOCAT‘
12. Viq'u:ance Section, DG, AIR, Akashwani Bhawan, New Delni.
13. PAQ. AGCR Building. IRLA, New Delhi.

" 14, Offiéers Concernad.
15. Gua'rtd File/Order Filo.

© oNoUHLN

e

SactionOfficer, CW.I



i / . CBYVFAX
& PRASAR BHARATI Ol T 19 fteg
% BROADCASTING CORPORATION OF INDIA N
o OFFICE OF THE EXECUTIVE ENGINEER(ELECT )
| ' CIVIL CONSTRUCTION WING:ALL INDIA RADIO
N GUWAHATL3
No.GHY-EE(E)2J(SYPF-EE(E)06-07/ /10] |

15.05.07

. .

Dated- ) .g*j;
\
)

N
To .
The Director General
All India Radio
Akashvani Bha\\ an
New Delhi.

I
[
Suls RLplL\CIlUllll I against the teansfer order,
Ref 2 1) Order N().A-22()H/2/7()()7/| (L)Y CW- 1/864 de.14-5-07. o
i1) This officefletter No. GHY-(1:1:(12 )/1(3):’06 07/5/67 dt. 22-3-07 enclosing option (copy

ﬁ—.—-v—.—-

~enclosed) - lﬁ
. j‘ .
Respected Sir, |
A -
I am deeply ~|lmd\cd to receive the transfer ordu under reference; after serving full tenure

of 2 years at Guwapati a difficult Station in North East to Nagpur for \\Imh l (Ild nol give any
% .
option.

Sir, as per p cvallmg Govt. norms for transfer to choice poslmg, after su\mg (ll“lLlIll
Station in North:Eaét, | am entitled for posting to-Mumbai.

Sh. V.R. Vm)'an EE(E).Mumbai, it is lcarnt, has opted for transfer as o C hennai which is
presently occupicd by Sh.Showkat Ali, who is retiring on superannuation in ()cl 07.

Sir, my family pn.scml) is in Delhi, with daughter studying there in 8" Standard: a crucial
‘phase of academic s(udlcq I had also opted for Delhi as an intermediate posting till vacancy at
Mumbai occurs on gt t afier Oct’07 during the current year.

The transfer ordur lms come as a bolt from the blues as I am (mnslurul neither to Mumbai
nor Delhi.

Sir, I thereforg| request you to kindly review the transfer order and post me to the choice
Station al Mumbai.0r intermediate station at Delhi(so that the studics.of my d.mghtu do not
suffer) till vacancy af Mumbai arises as above.

I:nclo : Copy of the option submitted. Yours faithfully,
R . .
o | (LK. SATGAR)Y
3 Exccutive Engincer(Elect.)
| CCW. AIR. Guwahati

Copyto: 1. The P.S. lo C.E.O.. Prasar Bharati 2™ Floor, P.T.L Building. Parliament Street.,
New DL”H for kind information and nccessary action please.
2. The (fhufl ngincer-1, CCW, AIR, 6" Floor, Soochna Bh.m.m New [)L”ll for
informa x}on and necessary action please.
‘ Lxecutive lingl};Té/C’li(\llz‘mzt.)

ATTESTED

ADVOCATE

|
|
|

R T
: . . ' e '_."'\"‘_" Y,

R  ANNEXURE-
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